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Central Administrative Tribunal E
Principal Bench, New Delhi

O.A.N0s.2650, 2995, 2851, 2649, 3098 & 2850 ot 2004

Wednesday, this the 16 day of January 2008
Hon'bie Shri Shonker Raju, Member (J)

OA 2450/2004

1. Naval Kishore
$/0 Shrt Bhutal Rajak N
c/o Shyam Prasad
CVD Pump House
Family Quarters, Palam Colony
New Deini- 45

2. Shrt Vishnu Dev Prasad
s/o Shil WVasudev Pal
c/o Shyam Prasad
CVD Pump House |
Famlly Quarters, Palam Colony
New Delni-45

3. Shri Sukn Nandan

: s/o Durbali:{760/3A)
H.NO.RZF-760/3, Gali No.3
Raj Nagar-il, Palam Colony
New Delhi-45

o Applcants
{By Advocates: Shri M.L. Chawla & Sha G.D. Chawia)

Versus

1. Unlon of india through Secretary
Ministry of Defence
South Block, Mew Delni

. 2. The Diractor

PMO-DIPAC
CVD Compiex,
Delnl Cantt, New Delhi-10

3. Joint Secretary (Trg) & CAO
Ministry of Defence
. South Block, New Delhl
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4, Chief Admin. Officer .
- Defence image Processing & Analysis Centre
CVD Complex, Delni Canti.
New Delhl

: .Respondents
{By Advocate: Smt. Meenu Mainee)

OA-2995/2004

. Shri Ram Gobind

s/o late Shr Sita Ram

House No.RZ-58

Gali No.5 Kallash Purt :

New Deinl-45 ~

B

2. Shri Ant Ram

s/6 Shri Malhan )

H.No.R-50, Mohan Garden

New Delhi-18

3. Shri Narayan Singh
s/o late Sh Shrichand
r/o RZ-98, East Sagar Pur
New Delnl-45

4. Shri Balwant Singh :
s/o late Shit Amar Singh ‘ ¥
r/o J-13, Vishnu Garden '
Naew Dalni-18 :

‘5. Shr Deepak Kumar
§/¢ Shr Narayan
r/o RZ-99, East Sagar Pur
New Delnl-45

Applicants
(By Advocates: Shi M.L. Chawila & Shri G.D. Chawia) ‘

Versus

1. Union of indla through Secratary
Ministry of Defence
South Block, New Delhl

2. Joint Secretary (Trg) & CAO
Ministry of Defence
South Block, New Delh
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3. The Diractor ’
- PMO-DIPAC .

CVD Comptex,
Delhi Cantt, New Delhi-10

4, . Chief Admin. Officer .
Defence image Processing & Analysis Centre
CVD Complex, Delhl Canti. -
New Delhl

..Respondents
{By Advocate: Smt. Meenu Mainee) '

OA-2851,/2004

1. Shr Sharat Kumar
< s/o Shri Bekhar Behra
= c/o PMO-DIPAC
PO Bag No.2
CVD Complex, Delnl Cantt.1 10010

2. Shrt Mathius Toppo
s/o Late Shrl Simon Toppo
* r/0 Servant Quarter No.21
Subroto Park Exin. Delhi Cantt.110010.

3. Shrt Sonu
s/0 lote Shri Sunder Lal
- r/o CVD Family Qr. 300/11
& CVD, Delni Cantt.110010

oo .Applicants
{By Advocates: Shi M.L. Chawla & Shri G.D. Chawila)

Versus

1. Union of Indla through Secretary
Ministry of Defence
South Block, New Delhl

2. Joint Secretary (Trg) & CAO
Ministry of Defence
South Block, New Delhi

3. The Director
PMO-DIPAC
CVD Complex,
\V Deln Canit, New Delhi-10
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4. Chief Admin. Officer

Defence Image Processing & Analysis Centre
CVD Compilex, Delhi Canti.

"New Delhl
..Respondents
{By Advocate: Smt. Meenu Mainee)
OA-2649/2004
Shri Ra) Singh
S/o Shri Mange Ram
R/o Vikas Nagar, Sainik Enclave
Part-il, H.No.24, Kumhar Colony
New Delni-59
- Applicant
{By Advocates: Shri M.L. Chawia & Shri G.D. Chawiaj
Versus
1. Union of India through Secre?ory
Ministry of Defence
South Block, Mew Delhi
2. Joint Secretary ITrg) & CAC
Ministry of Defence
South Block, New Delhi
3.  The Director
PMO-DIPAC
CVD Compilex,
Delnl Cantt, New Deini-10
4, Chief Admin. Officer : :
Defence Image Processing & Analysis Cenire.
CVD Compilex, Delnl Cantt. .
New Delni :
‘ ..Respondents

(By Advocate: Smt. Meenu Mainee)

OA-3098/2004

1. Shrt Viresh Kumar & Biresn Kumar
s/0 Shri Guisher Singh
r/o RZ-73, East Sagar Pur
Mala Par, Bastl
New Delhi-46
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2. Shri Ajay Raj
s/0 Shri Ram Kumar Yadav
r/o H.No.4, Durga Park
Nasir Pur, New Delhi-45

© L Applicants

(By Advocates: Shri M.L. Chcwlo'& Shri G.D. Chawia)
versus
[ Union of Indla through Secrsiary
Ministry of Defence
South Block, New Delhl
2. Joint Secretary (Trg) & CAO
Ministry of Defence
South Block, New Deln
3. The Director
PMO-DIPAC
CVD Compilex,
Deihi Cantt, New Delni-10
4, Chief Admin. Officer
Defence Image Processing & Analysis Centre
CVD Complex, Delnl Canti.
New Delnl ‘
..Respondents
{By Advocate: Smi. Meenu Mainee) :
OA-2850/2004
Shri Rajender Kumar
-§/0 Shrt Pancham
R/0 H.NO.RZF-700, Gali No.}
Ra} Nagar-il, Palam Colony
New Delnl-45
~ LApplicant
{By Advocates: Shi M.L. Chawia & Shri G.D. Chawlq)
Versus
1. Unlon of India through Secratary

Ministry of Defence
South Block, New Delhi

2. Joint Secretary (Trg) & CAO
Ministry of Defence :
South Block, New Delhi
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3. The Director
PMO-DIPAC
CVD Complex,
Deini Cantt, New Delhi-10

4, Chief Admin. Officer

Defence image Processing & Analysis Centre
CVD Complex, Delhi Cantt.
New Delhl

..Raspondents
{By Advocate: Smt. Meenu Mainee)

O R D E R (ORAL)

As the issue raised is foundad on common facits with an

identical question of law, these OAs are being disposéd of by this

common order,

2. At the outset, leamed counsal for applicants forgoes his clalm

for reguiarization, as projected in the OAs, with liberty 1o pursue this

with the respondents.

3. The casual workers, who have rendered eight 1o nine on':d-o half
years of senice, have a grievance as to payment of less wc:gés as per
the prescribed rates and aiso thelr utiization of senices bevond
stipulated working hours and non-payment tharsof. H Is also the
grievance that payments of weekly-offs and nationat holidays have

also not been pald 1o the applicants. Interest is also claimed on the

aforesald payments.
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4. In the light .of the fact that representations have el been

preferred and the respondents, who are the cu§1odion-of records,
1hése OAs are disposed of with a direction to 1herespondems 1o treat
each OA as a supplementary representation on behalf of each
applicant, including the contentions raised thersin for the respective
clc:im' and dispose of the same atter perlustng the records as 1o the
working hours of the applcants and payment of wages atl the
< prescribed rates. The aforesaid consideration would cuiminate into a
reasoned order within a period of four monihs from the date of receipt
of a copy of 1his order. Consequences, if ensued, shall be paid to the
applicants thereafter within oné mo;'nh from the daite of pqss)ng such

an order by the raspondents. No costs.

5. Let a copy of this order ba placed in each OA.

_ﬁ%&

-7 Shanker Raju )
Member (J)
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